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Hon ' ble f\1r . Justice Nee l am Sanjeev Reddy , v .c • 
Hon ' b le Mr • S • Bi swa s , A .M • 

Sri C . P . Gupta fort he applicant • 
Hea r rl counse l forthe app l icant . The appli cant , 

a Gangman inthe Railv.ays has questioned h i s remova l 

from service in this application . Lea rned c ounse 1 

for th e applicant submits that the apJ:eal of the 
dpp licant a ~ a in st the order . of re moval passed by 
Disc i plinary Authority is pending before rasrondent 
No ,2 for the last about seven months and not yet 
disposed of . 

In view of the above submissions , th9 O.A. 
itself i s di sposed at admission staqa directing th9 
res r ondent No ,2 to dispose of the appea l of the 
applican t v•ith in thirty days from the date o f 
receipt of this order . 

order 

Na fees . 

Tha office is d irected 
to respondent No.2 at 

s·u3~ 
A .~~ • 

to send the cory 
an ear l y date . 
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